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Clesure of two Flmrln by M/s. Krishna
“lhlhlliﬂlm Werks Ltd,, Calomtta

3 253!.‘ SHRI SAMAR MUKHER]JEE
SHRI . P. BHATTACHARYYA :

'Will the Minister of LABOUR AND
RE!MBILITATION be pleased to state ;

. (a) whether M/s. Krishna Silicate and
Glass Works Limited, Calcutta had illegally
closed down their two factories, one at Jadav-
pur, Calcutta and the other at Baruipur, 24
Parganas District (West Bengal) and, if so, the
reasons therefor ;

(b) the total number of employees thrown
out of employment due to these closures ;

{c) whether after signing a tripartite agreee
ment the management has not honoured it
_ and refused to reopen the factories ; and

(d) ifso, the steps taken by Government to
teopen the closed factories P -

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL.
KAR): (a)to (d). Information is being cole
lected.

Industrial Disputes and Lahowr W-

2532. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the replies given to parts (b), (c) and (d) of Un-
starred Question No. 1144 on the 3rd June,

1971 regarding Industries Disputes and Lab-

our Courts and state: ' .
" (a) whether the requisi ite information has
since been obtained jand. o

(b) if 50, whether thelame would behid-
~on the Table? '
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2533 SHRI CHANDRA SHERHAR
SINGH : Will the Minister. of LABOUR
AND REHABILITATION be pleased to

(a) whether the National Arbitration Pro~
motion Board has at one of its meetings
decided to bring out a Quarterly publication
to promote Voluntary arbitration in the
country ; and

(b) ifso, the progress madec in this regard
and the number of such publications brought
out till the end of October, 197!, and the date
from which it was started ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and (b). Yes, but the Govern-
ment felt that the Indian Labour Journal, a
monthly publication brought out by the Labs
our Bureau could be . suitably utilized by
increasing its size, if neceasary, to accommodate
material on Voluntary Arbitration, The Board
was apprised of the above decision at its 4th
meeting held on December 10, 1970,

National Arbitration Promotion Board
2534, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state : ’ E

(a) the present composition of the Nafioml

. Arbitration Promotion Board together with

the names of its Chairman and other members
and the date on which it was constituted ;

(b) whether the National Arbitration Pro-

" motion Board has proved Inefiective and has

failed to promote volunmy uhi&mloahthe
m; o
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